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1., Shri S.R, Satyanarayana Naik Divisional Railway Manage.
Head Clerk Mysore Division
Personnel Branch Mysore
Southern Railway
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Dharwar District Room No. 12, 2nd Floor
SLBL M Buildin
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1074-1075, Banashankari I Sta ge - SR .
Bangalore - 560 050
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Orders of Tribunal

KD VC/LHAR: (A)
23.9.1987.

In this petition made U/t
17 of the A.T. Act, 1985, and
the Contempt of Courts Act,1971,
the petitioner has moved this
Tribunal to punish the contemner
for the alleged disobedience of
I|the order made in his favour in
JA.No. 419/86.

In a separate order made
by us today in A.No. 415/86, we
have extended the time for com-
pliance with our directions
till 30,11,1987. 1If thst is so,
then this petitionex cannot be
proceeded with. e, thercfore,

1

dismiss

the same .
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